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The applicants whe are uerking as Fuel Issuers at

Saharanpur^ under ORfli Amtsala, have filed this OA^ under

Sectien 19 ef the Administrative Tribunals Act, 1985, with

the grievance that inspite ef their having uerked fer 17

20 years, respectively, in Class-Ill, en adhec basis, and

their case having been duly recemmended far regularisatien,

by the DRPl, Abbala te the General Manager, Nerthern Railway,

Bareda Heuse, New Delhi, the latter has taken ne actien

thereen, inspite ef seven menths having elapsed.

The learned ceunsel fer the applicants teek us threugh

the dscutnents filed by hioi, alenguith the OA, which ge te

shew that the applicants have represented their grievance
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t« the c«ncerned authorities, several times, but the fact

remains that their grievance still remains ta be redressed*

Ue have carefully examined the cantents af the appli-

catian* Ue have alsa gane thraugh the DRPI, Ambala letter

Na,724-.E/l94/unE/P3 dated 7.12,1989 (Annexure-A ta the OA),

addressed ta the General Planager(P), Narthern Railway,

Barada Hause, Neu Delhi, and in vieu af the same, ue direct

that the latter uauld take a decisian, if nat already taken,

uithin a periad af three roanths, frani the receipt af a capy

•f this arder, and eammunicate the same ta the applicants.

Needless ta say that the spp^iicsipfcs wauld be at liberty ta

appraach this Tribunal, in the event af their being nat

satisfied, with the decisian arrived at^by the respandents.

With the abave directians, the present QA is dispased

af, uithaut any arder as ta casts.
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